
qufaru qagy!! 
UPPCB 

To, 

Sir, 

The Registrar General, 

Regional Office 
UTTAR PRADESH POLLUTION cONTROL BOARD, BASTI 

Hon'ble National Green Tribunal, 
Principal Bench, 
Faridkot House, Copernicus Marg, 
New Delhi- 110001 

HIY yd heH: 05542-281440 
Phone & Fax 

Sub: Response on behalf of Respondent No-2 Uttar Pradesh Pollution Control 
Board, in compliance to the order dated 22.03.2024 passed by Hon'ble NGT 
Principal Bench, New Delhi in Original Application No. 650 of 2023 In the 
matter of Aditya Rai Versus State of Uttar Pradesh & Others. 

Enclosures: As above 

05542-281440 

Kindly refer to the subject mentioned above. In compliance of the order dated 
22.03.2024 passed by the Hon'ble National Green Tribunal, Principal Bench, New 

Delhi in Original Application No. 650 of 2023 in the matter of Aditya Rai Versus State 

of Utar Pradesh & Others, Please find attached herewith inspection report for your 
kind perusal and further necessary action. 

sÍ G, GIyRH, d, l-272001 

Sincerely Yours, 

(DTN. Singh) 
Regional Officer 

Web site: www.uppcb.com, e-mail id: robasti@uppcb.in, ropcbbasti@gmail.com 
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BEFORE 
THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

ORIGINAL APPLICATION NO- 650/ 2023 

Aditya Rai 

IN THE MATTER OF: 

Versus 

State of Uttar Pradesh & Ors. 

Applicant 

Respondent 

Response on behalf of Respondent No-2 Uttar 
Pradesh Pollution Control Board, in compliance to the 
order dated 22.03.2024 passed by Hon'ble NGT 
Principal Bench, New Delhi in Original Application No. 
650 of 2023 In the matter of Aditya Rai Versus State of 

Uttar Pradesh & Others. 

The Hon'ble N.G.T., Principal Bench, New Delhi vide 

its order dated 22.03.2024 in Original Application No. 650 
of 2023 in the matter of Aditya Rai Versus State of Uttar 
Pradesh & Others has passed the directions. The relevant 
excerpt of the said order is as below: 

1 

"..... 5. In its response UPPCB had submitted that on 
Visit on 13.03.2024 the brick kiln was found closed. 
Any such brick kiln can be illegally operated in 
violation of closure order. Therefore, the question 
which needs consideration is whether the brick kiln 
can be ordered to be relocated or in case of failure of 
the owner to relocate the same can be ordered to be 
demolished. 
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6. Notice be issued to respondent no. 3-the project 
proponent to file reply/response showing cause as to 
why the project proponent be not directed to relocate 
the brick kiln or in case of his failure to do so to 
demolish the same. 
7. Reply/response be also filed by respondents no. 1 
and 2 in this regard... 

Response 

1. That vide letter dated 09.05.2023. Uttar Pradesh 

Pollution Control Board has issued a closure order 

under section 31(A) of The Air (Prevention and 
Control of Pollution) Act, 1981 against the brick kiln in 

question i.e. M/s Mahadev Brick Field (JSY Marka), 

Vill- Nagahra, Tehsil-Dhanghata, District-Sant Kabir 

Nagar. 
2. That in compliance of Hon'ble Tribunal order dated 

22.03.2024, the site of the brick kilns in question was 

inspected by officials of Regional Office, Uttar 

Pradesh Pollution Control Board, Basti on 

14.06.2024 and 26.06.2024, in which the brick kiln in 

question was found closed. A copy of the inspection 
report dated 14.06.2024 and 26.06.2024 along with 

photograph are being collectively attached as 

Annexure No.-1 to this response. 

3. That the section 31A of the Air (Prevention and 
of Pollution) Act, 1981 is as follows: 

2 
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"31A. Power to give directions.-Not withstanding anything contained 

In any other law, but subiect to the provisions of this Act, and to any 

directions that the Central Government may give in this behalf, a Board 

may, in the exercise of its powers and performance of its functions 

under this Act, issue any directions in writing to any person, officer or 

authority, and such person, officer or authority shall be bound to 

comply with such directions. 

Explanation.-For the avoidance of doubts, it is hereby declared that 

the power to issue directions under this section includes the power to 

direct 
(a) The closure, prohibition or regulation of any industry, operation or 

process; or 

(b) The stoppage or regulation of supply of electricity, water or any 

other service.] 

4. That as per section 31A of the Air (Prevention and 

Control of Pollution) Act, 1981, Board has power to 

give directions which is subject to the provisions of 

this Act and there is no provisions to relocate or 

demolition of any polluting unit. 

The above response of the Uttar Pradesh Pollution 

Control Board is placed before this Hon'ble National 

Green Tribunal for perusal and kind consideration. 

(D PNSingh) 
Regional Officer 

UP Pollution Control Board, 
Basti 
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Annexure No-1
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